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Hiis the 20^ day of August, 2004

HON'BLE MR. JUSTICE V.S,AGGARmAL,jaa?Um^
HON'BLEMR. S.ASINGEI,MEMBER (A)

Sh. Babu Lai Sharma,
S/o Sh. Ganpat Ram Shanna,
Pennanent Address: War No.20,
Near Railway Station,Luhani (Har).

If I (By Advocate: Sh. Yogesh Shanna)

Versus

1. Union ofIndia through
The GeneralManager,
North-WestemRailw^,
Jaipur.

2. The Member (Stafi),
Railvv^ Board,
Rail Bhawan, New Delhi.

3. The GeneralManager,
Northern Railway,
Baroda House,
New Delhi.

4. TheDivisional Railw^ Manager,
North-Westera Railwi^,
Bikaner.

ORDER ^ORAL^

By Justice V.S.Aggarwal, Chairman

Learned counsel for applicant fairlydidnot press,Ae reliefin para8.1 of

the petition. He only press forthereliefinpara8.2 ofthe.applic^ion. Some of

the relevant facts are that the applicant, had suffeced„.an order, o£.c,ompulsory

retirement dated 6.7.2000. Hejad filed.OA-790/HR/2000 in the.Chandigarii

Bench of this Tribunal, the same has begin .disniissed as premature. -However,

on 10.9.2001 the.^peal,-of the ^pliQaut„;^,4ecide4^^j^ the„appellate authority
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reinstated the ^licant^butiirectedthatihejnten^ening period shoiild be treated

as dies non.

2. Applicant claim that in ,the.fac,e„pf.the^ord^„ that,haaJ?ee®^,p^sed the

respondents should refis the„p^,. and. pension ,of the, applicant and ,accordingL

retrial benefits. after treating the period in.qiiestion aaon duty with.consequential

benefits. Applicant in this regard has.ateeacfy submitted arepresentation, copy of

w^ich is Annejnire A-3, butno order in.this.regard asyethasbeen passed.

3. Once the ^plication is pending it had to be decided and,.therefore, any

direction to that effect does not affect the rights of he, respondents. Resultantly,

we direct respondent No.2- to. .consider^ltlie representation of the .^licant

pertaining to the reliefin para.8.2 of the,petition to vtiiich we have referred to

above. We direct respondent No.2 to pass an appropriate speaking order

preferably within 4 months from the date, ofreceipt of the said copy of the order

and communicate it to the applicant.

(t.A. SINCffiET (V.S. AGGARWAL )
Member (A) Chairman
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